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MINISTRY OF HOME AFFAIRS
NOTIFICATIONS
New Delhi, the 14th December 1968

G.SR. 1923.—In exercise of the powers conferred by section 2 of the Union
Territorles (Laws) Act, 1950 (30 of 1950), the Central Government hereby extends
to the Union territorg of Delhit_ the Uttar Pradesh Prevention of Cow Slaughter
Act, 1955 (Uttar Pradesh Act No. 1 of 1956), as in force in the State of ttar

Pradesh on the date of this notification, subject to the following modifications,
namely: —

Modifications
In the said Act—

(1) for the words “Utitar Pradesh” wherever they occur except in the long

title, preamb’e and sub-section (1) of section 1, the word “Delhi” ghall
be substituted;

(2) in section 2,—
(1) after clause (b), the following clause shall be inserted, namely:—
“(bb) “Delhi” means the Union territory of Delhi;”:
(1) for clause (e), the following clause shall be substituted, namely:—

“(e) “State GQovernment” means the Administrator of the Union terri-

tory of Delhi  appolnted by the President under article 238 of the
Constitution.”.

(921)
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ANNEXURE

[PART II—

The Uttar Pradesh Prevention of Cow Slaughter Act, 1955, Uttar Prad
of 1956) as Extended to the Union Te'rritory of ITJ'eUt?. esh Act No. 1

An Act to prohibit the slaughter of cow and its progeny In Uttar Pradesh.

Whereas it {s expedient to prohibit
progens I 1 Baoa o} and prevent the slaughter of cow and its

It is hereby enacted in the Sixth Year of the Republic of India ag follows:

1. Short ﬂtle. eItenf, and mmmencement._‘___ 1 Thi .A t
Uttar Pradesh Prevention of Cow Slaughter Agt,) 1955.s O ey ber cllled. e

(2) It extends to the whole of Delhi
(3) It shall come Into force at once.

2. Definitions.—In this Act unless th :
or context— g there is anything repugnant in the subject

(a) “beef” menna flesh of cow and of such bull or bullock. whose slaughter
1s prohibited under this Act, but does not include such flesh contalned
in sealed containers and imported into Delhi;

(b) “Cow” includes a helfer or calf:
(bb) “Delh]” means the Union territory of Delhi;

(¢) “prescribed” means prescribed by rules made under this Act:

(ce) “competlent authority” means the person or persons appointed in this
behalf by the State Government by notification in the officlal Gazette
to exercise the powers and functions of a competent authority under
this Act or the Rules made thereunder for such area or areas and for
such period as may be specifled in the notification;

(d) “s'aughter” means killilng by anv method whatsoever and includes maim-

ing and inflicting of physical injury which in the ordinary course will
cause death;

(e) “State Government” means the Adminlstrator of Delhi appointed by
the President under article 239 of the Constitution; and

(f) “uneconomic cow"” Includes stray, unprotected, infirm, disable, diseased
or barren cow.

8. (1) Fxcept ag hereinafter proVided no person shall slaughfer or cause to be
slaughtered, or offer or cause to be offered for slaughter—

(a) a cow, or

(b) = bull or bullock, unless he has obtalned in respect thereof a certificate
in writing, from the comvetent authority of the area in whirh the bull
or bullock is to be slaughtered, certifylng that it is fit for slaughter,

in any place in Delhl; anything contained in any other law for the time being in
force or an usage or custom to the contrary notwithstanding.

(2) No bull or bullock, In respect of which a certificate has been lssued under
gub-gection (1)(b) shall be slaughtered at any place other than the place Indicated
in the certificate,

(3) A certificate under sub.-sectlon (1)(b) shall be lssued by the competent
authority, only after it has, for reasons to be recarded in writing, certified that—

(a) the bull or bullock is over the age of fifteen years, or,

(b) in the case of a bull, it has become permanently unfit and unseryiceable
for the purpose of breeding and. in the case of & bullock, it has be-
come permanently unflt and unserviceable for the purposes of draught
and any kind of agriculiural operation;

Provided that the permanent unfitness or unserviceability has not been caused
deliberatsly

(4) The competent authority shall, before issuing the certificate under sub-
section (3) or refusing to issue the same, record its order in writing.

(19
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(5) The State Government may, at any time, for the purpose of satistying it-
self as to the legality or propriety of the action call for and examine the record of
®
any case and may pass such orders thereon as it may deem fit.

(6) Subject to the provisions herein contained, any action taken under this sec-
tion. shall be final and conclusive and shall not be called in question.

4. Section 3 not to apply to diseased. or under experimentation cows.—(1) Noth-
ing in section 3 shall apply to the slaughter of a cow, bull pr bullock—

(a) which is suffering from any cantagious or infectious disease notifled as
such by the State Government; or

(b) which is sublected to experimentation in the interest of medical and
public health research; :

where the s'aughtering 1s done in accordance with the conditions and circumstances
to be prescribed.

(2) Where a cow or bullock is slaughtered for the reasons stated in clause (a)
of sub-section (1) the person who slaughters cr causes to be slaughtered such cow,
bull or bullock shall within twenty-four hours of the slaughter, lodge information
of the same at the nearest Police Statlon or before such officer or authority as may
be prescribed.

(3) The carcass cff the cow, bull or bullock glaughtered under clause (a) of sub-
section (1) shall be burled or disposed of in such manner as may be prescribed.

5. Prohibition on sale of beef —FExcept as herein excented and notwithatanding
anvthing contained in any other law for the time being in force. no person shal]
sell or transport or offer for sale or transport or cauge to be sold or transported
beet or beef-products in any form except for such medicingl purpgses as may be
prescribed, Sty

Exception-—A person may sell and serve or cause to be sold and served beef
or betef—products for consumption by a bona fide passenger in an air-craft or rail-
way train,

6. Establishment of institutions.—There shall be established by the State Gov-
ernment or by any loeal authority, wherever so directed by the State Government,
institutions as may be necessary for taking care of uneconomic cows,

7. Levy of charges or fees,—The State Government or the local authority, as the
case may be. may levy such charges or fees as may be prescribed for keeping un-
economic cows in the institutions.

8. Penalty.—(1) Whoever contravenes or attempts to contravene or abets the
contravenilon of the provisions of section 3 or 5 shall be guilty of an offence
rninishable with rigorous imprigonment for a term which may extend to two years
or with fine which may extend to one thousand rupees or with both.

(2) Whoever fails to lodge the information in the manner and within the time
stated in sub-section (2) of section 4 shall be guilty of an offence punishable with
simple imprisonment for a term which may extend {o one year or with flne which
may extend to two hundred rupees or with both.

(3) In any trial for an offence punishable under sub-section (1) or sub-section
(2) the burden of proving that the slaughtered cow belonged to the clasg specified
in clause (a) of sub-section (1) of section 4 shall be on the accused.

9. Offences to be cognizable and non-ballable~—~Notwithstanding anything con-
tained in the Code of Criminal Procedure, 1898, an offence punishable unden sub-
section (1) of sectlon 8 shall be cognizable and non-bailable.

10. Powr to make rules.—(1) The State Gevernment may make rules for the
purpose of carrying into effect the provisions of this Act.

(2) Without prejudice to the generality of foregoing powers, such rules may
provide for—

(a) the conditions and the clrcumstances under which cows, bulls or bullocks
are td be glaughtered under sub-section (1) of section 4;

(aa) form of certificate, and the procedure for disposal of the applicalions
under section 3: '



924 THE GAZETTE OF INDIA EXTRAORDINARY ‘[PArT II-Sec. 3 (1)]

(b) the manner in which diseases shall be notifted under sub-section (1)(a)
of section 4;

(c) the manner in which the information shall be lodged under sub-section
(2) of section 4;

(d) the manner in which and conditiongs under which beef or beef-products
are to be so0ld or sold or served under section 5;

(e) the matters relating to the establitshment, maintenance, management,
supervision and control of Institutions referred to in section 6;

(f) the dutles of any officer or authority having jurisdiction under this Act,
the procedure to be followed by such officer or authority; and

(g) the matters which are to be and may be prescrbied.
[No. F. 3/6/68-UTL-~89.1

G.8.R. 1924.—In exercise of the powers conferred by section 16 of the Goa,
Daman and Diu (Opinion Poll) Act, 1966 (38 of 1888), the President, in consulta-
tion with the Chief Election Commissioner, he:rebgeﬂxes the 16th day of January,
19687, as the date on which an opinion poll ghall taken in accordance with the
provisions of the said Act and the rules and orders made thereunder—

(a) in relation to Goa, and
(b) in relation to Daman and Diu.

[(No. F. 10/52/66-SR.]
K. R, PRABHU, Jt. Secy.

PRINTED IN INDIA. BY THE GENERAL MANAGER, GOVERNMENT OF INDIA PRESS,
NEW PELHI AND PUBLISHED BY THE MANAGER OF PUBLICATIONS, DELHI, 1066



No. 17502y X VII-V-1-—1(Ka)}-28-2002
Dated Lucknow, September 12, 2002
iN pursuance of the provisions of clause (3) of Anrticle 348 of the Constittion of India, the
Governor is pleased to order the publication of the following English transiation of the Uttar Pradesh
Govadh Nivaran (Sanshodhan) Adhiniyam, 2002 (Uttar Pradesh Adhiniyam Sankhya 14 of 2002) as
passed by the Untar Pradesh Legislature and assented to by the Governor on Seplember 11, 2002.

THE UTTAR PRADESH PREVENTION OF COW SLAUGHTER (AMENDMENT)
ACT, 2002 -

(U.P. Act no. 14 of 2002)
(As passed by the Uttar Pradesh Legislature)
AN
ACT
Surther to amend the Uttar Pradesh Prevention of Cow Siaughter Act, 1933

IT Is HEREBY enacted in the Fifty-third year of the Republic of India as
fohiows:—

1. This Act may be called the Uttar Pradesh Prevention of Cow Slaughter Shonuiie
{(Amendment) Act, 2002.

2. In section 2 of the Uttar Pradesh Prevention of Cow Slaughter Act, 1955, Amendmentof

. o ion 2
hereinafter referred to as the principal Act,— section 2 o[ U
Actno. | of 1950

(1) for clauses (a), (c¢) and (cc) the following clauses shall be substitured
namely—

“fa) ‘beef’ means flesh of cow but does not include such flesh
contained in sealed containers and imported as such into Uttar Pradesh;

(c) ‘Goshala’ means a Goshala registered under the Uttar Pradgsh
Goshala Adhiniyam, 1964;

fcc) ‘Institution’ means an institution established under section 67*;
(ii) clause (fj shall be omitted

3. For section 3 of the principal Act. the following section shatl be substined,  Subsiwtion of
_ namely:~ section 3
**3. No person shall slaughter or cause to be slaughtered, or offer or
Brohibition of cause 1o be offered for slaughter. a cow. bull ar bullock in
Cow any place in Uttar Pradesh. anything contained in anv
Staughter  herlaw for the timebeingin forceor any usage or custom.
to the contrary notwithstanding. ™

4. Section 4 of the principal Act shall be omirie:d. Untinaon ot

sechon 1
5. In section 5-A of the principal Acl, in sub-section (2) for the words “five  Ameadiwntof
runces” the words ““five hundred rupecs™” shall be substitued, seetion 3-A
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Insertion of
Seclion &

Substitution of
section 7

Substitution of’
section 8

Amendment ol
section 10

6. After section 3-A of the Principal Act, the following section shall be

inserted, namely —

“*6. There shall be establish by the State Government or by any
Esablishment  local authority wherever so directed by the State
of Institution Government or by a society registered under the Societies
Registration Act, 1860 with prior permission of the State Government
under such terms and conditions as may be prescribed, institutions as
may be necessary for taking case of cows, bulls or bullocks.™

7. For section 7 of the principal Act, the following section shall be substituted,

namely.—

7. (1) Any person may surrender his cow, bull orbullock to aGoshala or
Mainienance of an institution which shall accept such cow, bull or
cows. ele. bullock according to the availability of accommodation.

Any cow, bull or bullock so surrendered shall not be retuned 1o such

person.

(2) The State Government may make such other alternative and
additional arrangements for taking care of such cows, bulls or bullocks as it
may deem necessary.

{(3) Any Goshala or any institution may receive any cow, bull or bullock
for custody from ‘police or any other person which may be released to the
owner on such terms and conditions and in such manner and on payment of
such charges as may be prescribed.”

8. For section 8 of the principal Act, the following section shall be substituted,

namely:—

**8. (1) Whoever coniravenes or abets the contravention of the provisions

Penalty of section 3, section 5 or section 5-A shall be punished
with regorous fmprisonment for a term which may extend to seven years
and with fine which may extend to ten thousand rupees.

(2) Whoever attempts to commit an offence punishable under sub-
seclion (1) shall be punished with imprisonment for a term which may extend
to one-half of the longest term of imprisonment provided for that offence and
with such fine as is provided for the offence.””

9. In section 10 of the principal Act, in sub-section (2),~

(a) clauses (a), (aa), (b) and (¢} shall be omitred.
(b) for clause (d) the following clauses shall be substituted, namely:—

*'(d) the procedure for surrender, acceptance custody and release of
cows. buils or bullocks;

{dd) the terms and conditions of release of cows, bulls or l;gllocks.”

By order,
AB. SHUKLA.
Pramukh Sachiv,

STATEMENT OF OBJECTS AND REASONS -

The Utiar Pradesh Prevention of Cow Slaughter Act. 1933 (U.P. Aci. no. 1 of 1956) has been
enacted to prohibiv and prevent the slaughter of cow and ils progeny n the Sate ot Uttar Pradesh. In the
siid Act the staughler of buil and buliock is prohibited only upto a particular age. As the aumber of bulls
and butlocks is consisianily decreasing in the Siate. It has been decided 10 impose compiete prohihition on
the sfanghter thereoi™ in order o presen e these species by anending the safd Act

The Uitar Pradesh Prevention of Cow Slaughter {Amendmenty Bill. 2002 is muraduced

accordingly,
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No. 1558(2) /LXXIX-V-1-20-1{ka) 23-20
Dated Lucknow, August 31, 2020
"IN pursuance of the provisions of clause (3) of Article 348 of the Constitution, the Governor is
pleased to order the publication of the following English translation of the Uttar Pradesh Go-Vadh Nivaran
{Sanshodhan) Adhiniyam, 2020 (Uttar Pradesh Adhiniyam Sankhya 20 of 2020) as passed by the Uttar

Pradesh Legislature and assented to by the Governor on August 28, 2020. The Pashudhan Anubhag-1, is.
"administratively concemned with the said adhiniyam.
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THE UTTAR PRADESH PREVENTION OF COW SLAUGHTER (AMENDMENT)
ACT, 2020 '

(U. P. Act no. 20 of 2020)-
[4s passed by the Uttar Pradesh Legislature]
AN
ACT
further to amend the Uttar Pradesh Prevention of Cow Slaughter Act, 1955,.
IT Is HEREBY enacted in the Seventy First Year of the Republic of India as

follows :—

- 1. (1) This Act may be called the Uttar Pradesh Prevention of Cow Slaughter Shorttitle and
{Amendment) Act, 2020. o commencement

(2) It shall be deemed to have come into force with effect from
June 11, 2020.

2. In section 5A of the Uttar Pradesh Cow Slaughter Prevention Act, 1955 Amendment of
here in after referred to as the principal Act, after sub-section 5 the following Scction 34 of

. . U.P. Act No. | of
sub-sections shall be inserted, namely: 1956

(6) Where the said conveyance has been confirmed to be related to beef
by the competent authority or authorized laboratory under this Act, the
driver, operator and owner related to transport, shail be charged with the
offence under this Act, unless it is not proved that the transport medium used
in crime, despite all its precautions and without its knowledge, has been used
by some other person for causing the offence.

{7) The vehicle by which the beef or cow and its progeny is
transported in violation of the provisions of this Act and the relevant rules,
shall_be confiscated and seized by the law enforcement officers. The
“concerned District Magistrate/Commissioner of Police will do all
proceedings of confiscation and release, as the case may be.

(8) The cow and its progeny or the beef transported by the seized
vehicle shall afso be confiscated and seized by the law enforcement officers.
The concerned District Magistrate/Commissioner will do all proceedings of
the confiscation and release, as the case may be.

(9) The expenditure on the maintenance of the seized cows and its
progeny shall be recovered from the accused for a period of one year or till
the release of the cow and its progeny in favour of the owner thereof
whichever is earlier.

(10) Where a person is prosecuted for corﬁmitting, -abetting, or
attempting to an offense under sections 3, 5 and 8 of this Act and the beef or
cow-remains in the possession of accused has been proired by the prosecution
and transported things are confirmed to be beef by the competent authority or
authorized laboraiory, then the court shall presume that such person has
committed such offence or attempt or abetment of such offence, as the case
may be, unless the contrary is proved.

(11) Where the provisions of this Act or the related rules in context of
search, acquisition, disposal and seizure are silent, the relevant provisions qf
the Code of Criminal Procedure, 1973 shall be effective thereto.
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Insertion of 3. Afier section 5 A of the principal Act, the following section shall be

section 5B inserted, namely:- :

5B. Whoever causes any physical injury to any cow or its progeny so as to
endanger the life thereof such as to mutilate its body or to transport it in any
situation whereby endangering the life thereof or with the intention of
endangering the life thereof does not provide with food or water shall be
punished with imprisonment for a term which shall not be less than one year
and which may extend to seven years and with fine which shall not be less than
onie Lakh rupees and which may extend to three Lakh rupees.

Insertien of 4. Afier section 7 of the principal Act, the following section shall be

section 7A inserted, namely:-

7A. (1) Notwithstanding, anything contained in the Code of Criminal
Procedure, 1973, no person charged with a criminal offence under this Act or any rules
made there under, while in custody, shall be released on bail or on his own bond unless,-
(2) the Special Public Prosecutor is given an opportunity to oppose the
application to such release and

(b) where the Special Public Prosecutor opposes  the application, the
court is convinced that there is a reasonable basis for believing that he is not
guilty of such an offence and that it is unlikely to commit any offence while on
bail.

(2) The restrictions regarding gra‘nt of bail under sub-section (1) shall be
in addition to the restrictions under the Code of Criminal Procedure, 1973.

(3) Under the provisions of this Act, every prosecutor of the State

Prosecution Service, who has been engaged in the prosecution work for seven

* - -years, by whatever name it is known, shall be deemed to be a special public
prosecutor. ,

Amendment 5. For section 8 of the principal Act, the following section shall be
of section §

inserted, namely:-

8 (1) Whoever.contravenes or attempts to contravene or abets the
contravention of the provisions of section 3, section 5 or section 5A shall be
guilty of an offence punishable with rigorous imprisonment for a term which
shall not be less than three years and which may be extend to ten years and with
fine which shall not be less than three Lakh rupees and which may extend to
five Lakh rupees.

(2) Whoever after conviction of an offence under this Act is again guilty of
an offence under this Act, shall be punished ‘with double the punishment provided
for the said offence for the second conviction.

(3) The names and the photograph of the person accused of the contravention
of the provision of section-5A shall be published at some prominent place in
locality where the accused ordinarily resides or to a public place, if he conceals
himself from the law enforcement officers.

Amendment of 6. For section 9 of the principal Act, the following section shall be substituted,
section 9 nam e!y - : .

.

9. Notwithstanding anything contained in the Code of Criminal
Procedure, 1973, an offence punishable under section 5B and sub-section (1) of
section 8 shall be cognizable and non-bailable.
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Repeal and 7. (1) The Uttar Pradesh Prevention of Cow Slaughter U.P.

saving (Amendment) Ordinance, 2020 is hereby repealed. Ordinance
no. 11 of 2020

(2) Notwithstanding such repeal, anything done or ‘any action
‘taken under the provisions of the principal Act as amended by the
Ordinance referred to in sub-section (1) shall be deemed to have been
done or taken under the corresponding provisions of the principal Act
as amended by this Act as if the provisions of this Act were in force at
all material times.

STATEMENT OF OBJECTS AND REASONS

The Uttar Pradesh Prevention of Cow Slaughter Act, 1955 (U. P. Act no. 1 of 1956) has
been enacted to prohibit and prevent the slaughter of cow and its progeny in the State of Uttar
Pradesh. Even after several amendments in the aforesaid Act, such laxity was maintair;ed, due to
which this Act was not being implemented effectively as per the expectation of public sentiments
. and complaints of iliegal slaughter and illegal transport of cow and its progeny were being
received. The present provisions in the Act were proving to be weak and insufficient to stop such
illegal slaughter, illegal and irregular transport of cow and its progeny therefore it was decided to
amend section 5A, 7, 8 and 9 of the aforesaid Act to provide for stringent punishment for illegal
transport of cow and its progeny.

»

Since the State Legislature was not in session and immediate legislative action was
necessary to implement the aforesaid decision, the Uttar Pradesh Prevention of Cow Slaughter
(Amendment) Ordinance, 2\0205was promulgated by the Governor on June 11, 2020.

This Bill is introduced to rei}lz;:e the aforesaid Ordinance.

St

- By order,
. J.P. SINGH-II,
Pramukh Sachiv.
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No. 1558(2) /LXXIX-V-1-20-1{ka) 23-20
Dated Lucknow, August 31, 2020
"IN pursuance of the provisions of clause (3) of Article 348 of the Constitution, the Governor is
pleased to order the publication of the following English translation of the Uttar Pradesh Go-Vadh Nivaran
{Sanshodhan) Adhiniyam, 2020 (Uttar Pradesh Adhiniyam Sankhya 20 of 2020) as passed by the Uttar

Pradesh Legislature and assented to by the Governor on August 28, 2020. The Pashudhan Anubhag-1, is.
"administratively concemned with the said adhiniyam.
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THE UTTAR PRADESH PREVENTION OF COW SLAUGHTER (AMENDMENT)
ACT, 2020 '

(U. P. Act no. 20 of 2020)-
[4s passed by the Uttar Pradesh Legislature]
AN
ACT
further to amend the Uttar Pradesh Prevention of Cow Slaughter Act, 1955,.
IT Is HEREBY enacted in the Seventy First Year of the Republic of India as

follows :—

- 1. (1) This Act may be called the Uttar Pradesh Prevention of Cow Slaughter Shorttitle and
{Amendment) Act, 2020. o commencement

(2) It shall be deemed to have come into force with effect from
June 11, 2020.

2. In section 5A of the Uttar Pradesh Cow Slaughter Prevention Act, 1955 Amendment of
here in after referred to as the principal Act, after sub-section 5 the following Scction 34 of

. . U.P. Act No. | of
sub-sections shall be inserted, namely: 1956

(6) Where the said conveyance has been confirmed to be related to beef
by the competent authority or authorized laboratory under this Act, the
driver, operator and owner related to transport, shail be charged with the
offence under this Act, unless it is not proved that the transport medium used
in crime, despite all its precautions and without its knowledge, has been used
by some other person for causing the offence.

{7) The vehicle by which the beef or cow and its progeny is
transported in violation of the provisions of this Act and the relevant rules,
shall_be confiscated and seized by the law enforcement officers. The
“concerned District Magistrate/Commissioner of Police will do all
proceedings of confiscation and release, as the case may be.

(8) The cow and its progeny or the beef transported by the seized
vehicle shall afso be confiscated and seized by the law enforcement officers.
The concerned District Magistrate/Commissioner will do all proceedings of
the confiscation and release, as the case may be.

(9) The expenditure on the maintenance of the seized cows and its
progeny shall be recovered from the accused for a period of one year or till
the release of the cow and its progeny in favour of the owner thereof
whichever is earlier.

(10) Where a person is prosecuted for corﬁmitting, -abetting, or
attempting to an offense under sections 3, 5 and 8 of this Act and the beef or
cow-remains in the possession of accused has been proired by the prosecution
and transported things are confirmed to be beef by the competent authority or
authorized laboraiory, then the court shall presume that such person has
committed such offence or attempt or abetment of such offence, as the case
may be, unless the contrary is proved.

(11) Where the provisions of this Act or the related rules in context of
search, acquisition, disposal and seizure are silent, the relevant provisions qf
the Code of Criminal Procedure, 1973 shall be effective thereto.
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Insertion of 3. Afier section 5 A of the principal Act, the following section shall be

section 5B inserted, namely:- :

5B. Whoever causes any physical injury to any cow or its progeny so as to
endanger the life thereof such as to mutilate its body or to transport it in any
situation whereby endangering the life thereof or with the intention of
endangering the life thereof does not provide with food or water shall be
punished with imprisonment for a term which shall not be less than one year
and which may extend to seven years and with fine which shall not be less than
onie Lakh rupees and which may extend to three Lakh rupees.

Insertien of 4. Afier section 7 of the principal Act, the following section shall be

section 7A inserted, namely:-

7A. (1) Notwithstanding, anything contained in the Code of Criminal
Procedure, 1973, no person charged with a criminal offence under this Act or any rules
made there under, while in custody, shall be released on bail or on his own bond unless,-
(2) the Special Public Prosecutor is given an opportunity to oppose the
application to such release and

(b) where the Special Public Prosecutor opposes  the application, the
court is convinced that there is a reasonable basis for believing that he is not
guilty of such an offence and that it is unlikely to commit any offence while on
bail.

(2) The restrictions regarding gra‘nt of bail under sub-section (1) shall be
in addition to the restrictions under the Code of Criminal Procedure, 1973.

(3) Under the provisions of this Act, every prosecutor of the State

Prosecution Service, who has been engaged in the prosecution work for seven

* - -years, by whatever name it is known, shall be deemed to be a special public
prosecutor. ,

Amendment 5. For section 8 of the principal Act, the following section shall be
of section §

inserted, namely:-

8 (1) Whoever.contravenes or attempts to contravene or abets the
contravention of the provisions of section 3, section 5 or section 5A shall be
guilty of an offence punishable with rigorous imprisonment for a term which
shall not be less than three years and which may be extend to ten years and with
fine which shall not be less than three Lakh rupees and which may extend to
five Lakh rupees.

(2) Whoever after conviction of an offence under this Act is again guilty of
an offence under this Act, shall be punished ‘with double the punishment provided
for the said offence for the second conviction.

(3) The names and the photograph of the person accused of the contravention
of the provision of section-5A shall be published at some prominent place in
locality where the accused ordinarily resides or to a public place, if he conceals
himself from the law enforcement officers.

Amendment of 6. For section 9 of the principal Act, the following section shall be substituted,
section 9 nam e!y - : .

.

9. Notwithstanding anything contained in the Code of Criminal
Procedure, 1973, an offence punishable under section 5B and sub-section (1) of
section 8 shall be cognizable and non-bailable.
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Repeal and 7. (1) The Uttar Pradesh Prevention of Cow Slaughter U.P.

saving (Amendment) Ordinance, 2020 is hereby repealed. Ordinance
no. 11 of 2020

(2) Notwithstanding such repeal, anything done or ‘any action
‘taken under the provisions of the principal Act as amended by the
Ordinance referred to in sub-section (1) shall be deemed to have been
done or taken under the corresponding provisions of the principal Act
as amended by this Act as if the provisions of this Act were in force at
all material times.

STATEMENT OF OBJECTS AND REASONS

The Uttar Pradesh Prevention of Cow Slaughter Act, 1955 (U. P. Act no. 1 of 1956) has
been enacted to prohibit and prevent the slaughter of cow and its progeny in the State of Uttar
Pradesh. Even after several amendments in the aforesaid Act, such laxity was maintair;ed, due to
which this Act was not being implemented effectively as per the expectation of public sentiments
. and complaints of iliegal slaughter and illegal transport of cow and its progeny were being
received. The present provisions in the Act were proving to be weak and insufficient to stop such
illegal slaughter, illegal and irregular transport of cow and its progeny therefore it was decided to
amend section 5A, 7, 8 and 9 of the aforesaid Act to provide for stringent punishment for illegal
transport of cow and its progeny.

»

Since the State Legislature was not in session and immediate legislative action was
necessary to implement the aforesaid decision, the Uttar Pradesh Prevention of Cow Slaughter
(Amendment) Ordinance, 2\0205was promulgated by the Governor on June 11, 2020.

This Bill is introduced to rei}lz;:e the aforesaid Ordinance.

St

- By order,
. J.P. SINGH-II,
Pramukh Sachiv.
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